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w.. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERﬁBﬁD BENCH
AT HYDERABAD l

RA No.20/98 in MA SR _657/98 _in 0A 277/95
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DATE OF ORDER _: D06-10-1998_
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Batwueen :-

Ch.Narayanacharytlu
...Petitionﬁr

And : ' ,

1. Secretary, M/o Defence,
DHR PO New Delhi-110011. |

2. Chief of the Naval Staff, i
NHQ, DHQ PO, New Delhi=110011.

3. Director ofVidcilian Personnel, .
NHQ, OHQ PO, New Delhi=-110011.

4, flag Officer Commanding-in-Chief,
Eastern Naval Command, Naval Base
\tisakhapatnam-530014.

5. Chief Staff OFficer (P&A), ,
Eastern Naval Command, Naval
Base, Visakhapatnam=-14.
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... Respondents
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Counsel for the Applicant sri Ch.Narayana| Charyulu (PIP)

Counsel for the Respondents : Shri N.R.Devaraj, Sr.CGSC
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THE HON'BLE SHRI H.RAJENDRA PRASAD : MENEET (A)

CORAM:

THE HON'SBLE SHRI B.S5.JAI PARAMESHUWAR : MENBEA (1)

(Order per Hon'ble Shri H.Rajendra PrasadL Member (A) ){i%;
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(Brder per Hon'ble Shri H.Rajendra Prasad, Member (A} ).
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party—in—person not preaen%. Heard Sri N.R.Cevaraj,
\

learned Standing Counsel f or the Respondents,
' |

2. Je have cerefully scrutinized the RA 20/98 in MASR

!
657/98 in BA 277/95. There is no few ground made on behalf of

|
the Review Applicant. All the gquestionsraised by him were

duly considersd at the time of disposal of the MASR No.657/98.

We do not find any justificatinn for changing thelorders already
passed. Hence the Review Applicatipn is dismisseé as having no
|
merits., No Drdep as to cosgts., =
ok,
L

T 5. JAL _PARAME SHUAR) . (H.RAJEN PRASAD)

;/,,,,,,, ember {J) Member (A)
K : ’ '
\Q%
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e
Dated: 6th Octeber,. 1998, : \ .ﬂl

A T A S et v Vo . R — i i ——

Dictasted in 0Openr Court. |
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